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2 FORM NO. 4 , N ‘
- (See Rule 42) \ :
2’3 CENTRAL ADMINISTRATIVE TRIBUNAL |, <
k-4 :  GUWAHATI BENCH: \
_ _' _ ORDERSHEET :
1.+ ORIGINAL APPLICATION NO : =-=-a-- /-15--27'——-/ 2009
° 2. Transfer Application No = : -------- --/2009 in oI,V Y—
' ‘. . y~.3. . Misc. Petition No et -/2009 in O.A. NO.-------==---o- ; .
4. Contempt Petition No ! --------- /2009 in O.A. No.----------------
’ (',
) .5, . Review Application No  : --------- /2009 in O.A. NO.---=-----=------
e+ n. -6., Execution Petition No - :--------- -/2009 in O.A. NO.---------------- - by ‘x\
ol Lk '
Applicant (S) ___Zé_ﬂj&{\ﬁf___f%_gf_ﬁ____{?&ﬁ. _________ _<_ _____
) A 2 -
Respondent (S) __-_%m --------- ‘-9-: {) ----- ﬁ---—k-\-j—m—— —————————————————
- . Ad (7P 3. yfé"”’ (. D, Rootet | 7Y
S vocate for the : -----f-—----o-pooo oo S Y ST I '
. {Apphcant (S)} . L. CAaw /\‘?”’\ 7 A ‘W 2
o L TR e A o L7 T £ @.—;’:_‘l _____________________________
~ Advocate for the 1 -y g c,L[/C&Q,MW\,w(
. {Respondent (S)} ' CG e S
Notes of the Registry Date Order of the Tribunél
if.s application i 10 fork. 13.08.2009 issue notice to the Respondents requiring
is fiied/C. F. Tor Rs. 50/ them to file their written statement.
dep«;si%’zJ v.de .’P‘J/Bl-)y '
.328.98% o
Datc g.... /€25 | Cadil this matter on 13.10.2009.
R Mr.M.U.Ahmed, learned Addi. Standing
Dﬁﬁlﬁl‘%'} counsei for the Govt. of india undertakes to
€ ' take instruction from the Respondents by the
/2.8, "C”)’ | ' [date fixed/13.10.2009. |
L Fee) e | » Y
\ &) ’“79”““’*’“6’”’ it o k 4 s
] v AR_e e eV , (M.K.CAaturvedi) {(M.R.Mohanty])
‘fM , A %ﬁ’w /\0 . |Member (A) Vice-Chairman
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! ﬁ;j T Sged 2y 1A
WA—O‘\M /'\l‘ Q—VW P 94’9 y
, *
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Lt o 13.10.2009 - Despite opportunity no W viitten

C'/Dfu‘ of no 'Aow S ‘ statement has yet been faled by the
G“b!? ot e 07 m ‘ Resoondents : S
Lot Zd 13]3/°9 ‘ S o .
oo 975&(, Sov Sk’ s | - Admit. - Call  this . matter on
Jo e spon ﬂy» 25.11.2009 awaiting, written statement
/ye,% / D pe 5% : .. from the Respondents.

“D/ MNo-q 567 - G[S LA | | " Send éopies of this order fo the
|q/ D} |c', g]@q ra B o Apphcont ond fhe Respondenfs in ihe

oddress owen in the O.A.

Cigliefaeoy /b{/
;-————-’/ .
{MK aturvedn

Y Y QQ)- quw L | (M.R.Mohanty)

: 3 [10 2009 %e,\,\dz S e h"/‘bb/ Member (A) . Vice-Chairman
D setom »&ovs Mu,\fvwzgf . S

cﬁmm A Qg(?/\& 25.11.2009 © On the :equé_sf of Mi.M.U.Ahmed,

R‘yyp&& \@j e \ . leamed Addi."C.GS.C. for fhé ReSpondénfs,

- B time is extended to file wepiv -as “a last
g \0 Qq o _

: h
D/N@ SO N “@9—3. | chance.

Dﬁl,._—- lq (0 List on 23.12.2009. Qv
P IR IRE A R AU (Modon%fchomr'\/edij (Mukesh Kumar Gupta)
Y Wé 2224 | Member (A) Member (1) -
7 l.:',-_— v .;::26.:“," ':"‘;'-l' ‘:, ‘u}';" I "'1 ’ Ibb/ - o o
,,,,, 7 “ Y/ v 23122009 Mr. MU. Ahmed, leamed Standing
RS ’2(4 por e Counsel for Respondents states that due to
ANO m%;' 5 M R T - some unavoidable reasons there has. been
- v ~  ‘delay in’ ﬁl’ng the wiitten statement. PrayéT '
de for ext ffime to file iiften
(2%“_2.../‘2,@ ‘ N is made for extension of fime to file wiitten
T 7. statement. _ - R o
o , R .. Llstthemoﬂetronal 2000,
No 1fs Lyleef e SN o
== ) - R ~§/.
/G 2000 (Mado Kr Cha’rurvedi)

Membet (A)
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'O.A, No. 152 of 2009

[ S VU
18.01.2010

NS T LS

Three weeks fime is extended to file

repiy as praved for.

On the request of Mr. M.U. Ahmed,

Fe}b‘ruory, 20’10;

&

{Madan Kumar Chaturvedi)

4

" leamned Addi. CGSC, fist the matter on 10t

© T2
(Mukesh Kumar Gupta)
~ Member (1)

" Miss Usha Das, learned counsel makes

a request for adjournment on behalf of

Mr.M.U.Ahmed, leamed counsel for the

i List the matter on 19.2.2010.

»

(MadanKumar Chaturvedi)
Member {A)

Reply has been filed with copy to

" learned counsel for the applicant. In the

circumstances list on 9.3.2010. Rejoinder,

if any, be filed in the meantime.

r. Chaturvedi)

Member [A}
- /PB/
10.2.2010
Respondents.
Im
19.022010 "
;o
Do
(Mczd:y./
Member (A)
/pg/
09.03.2010 -

30.03.2010. " -

2.

{Mukesh Kr. Gupta)
Member {J)

List before the- Division Bench on

L

© - [Mukesh Kumar Gupta)

Member {J)
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- separately this O.A. stands dismissed.
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(,ENTRAL ADN INI STRATIVE TRIBUNAL
: GUWAHATI BENCH L

Original ApplicatiOn -Np. 152 of 2009

Date of Decision: 30 .03.2010
: fhok_r\e Pravin Pundiik -, -
. JOUIY . ..... Applicant/s

None o _ . ,
et e e e e e e i Advocates for .
e ' ’ o B the Applicant/s
- Versus - ‘

U.O.l. & Ors ‘ 4 . o ,
e U S SR weeeve.... Respondents -
' Mr. M.U. Ahmed; Addl. CGSC _ | R

' SRR | veveseois. Advocdte for the
" Respondents

CORAIVI

o HON BLE SHRI MUKESH KUMAR (“UPTA MEMBER (I)
. HON BLE SHRI MADAN KUMAR (‘HATURVEDI MEMBER (A)

f

. Whether reporters of local newspapers may be allowed to see.the

Judgment 2 . L o 3’76/N0
2. Whether to be referred to the Reporter ornot? f : /;fSINo

3. Whether their Lordshlps w13h to.see the falr copv I
S Of the _;udg““;eut o o K | 7&’&&‘{0

. J_udgme!it Adelivered‘ by



O.A. No.152 of 2009

. ~ CENTRAL ADMINISRATIVE TRIBUNAL,
| 4 GUWAHATI BE‘\ECH -

Original Application No. 152 of 2009

Date of Dacision: This, the 30" day of March 2010.

HON'BLE MR. MUKE‘SH KUMAR GUPTA, MEMBER (]}

HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A)

-+

Thakre Pravin Pundiik

Son of Pundlik Thakre

Resident of Mata Mahakali Nagar
Ward No-21, Malkapur, Pin- 443101
Dist- Buldhana, Maharastra.

Presentlv residing at:

Project Vartak

GS-189325P DVRMT

1454 SIS/1411 BCC (GREF)

C/o- @ APO, ' '
Tezpur, Sonitpur, Assam. S ...Applicant

By Advocate: None.
-Versus-

1.  The Union of India -
Represented by the Secretary

| P

Road Transport and Highways
New Delhi- 110001,

2.  Chief Engineer Project Vartak
Headquarter, C/O - 99 APO

- 3. General Reserve Englneenng Force (Records;
Dighi Camp, Puns - 15.

4. The OC, 1441 BCC(GREF)

Project Vartak
C/o- 9 APO, Tezpur _
Sonitpur, Assam. o ...Respondents

By Advocate: Mr. M.U. Ahmed, Addi. CGSC.

Page 1 of 3
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'0.A. No.152 of 2009

'ORAL (ORDER)

' MUKESH KUMAR jGUPTA; MEMBER (D

None for the Apphcanc No re_;omder has heen ﬁled
. Appht‘ant chaiienges order dated 14“‘ July 2009 whereby 1nvokmg
powers as .avallabie under Rule- 5(1) of the Central C1v11 Serv1ces =
(Temporarv Servnce‘; Rules 1965 he was found unsuxtable for
ﬂcontmuous serv1ce in the General Reserve Enmneenng Force (GREF) |

- and-h;s service was ter-mmated. ,A

2. The Respondents in their reply have'pointed out‘that as
~ per Govt pohcy, character and antecedents of newly appomted Govt ,‘
servants are requlred to be venfled through c1v1l admuustratlon for
' the sultablhty of contmuance of Govt services. Venﬁcatlon roll of the
: .Apphcant _was, therefore, forwarded to District _Maglstrate, Dlstnct-
BULDHANA ' Maharashtra- for verification ' of '(charaCter and
antecedents by GREF Center V\.de letter dated 04t December 2008 In
response _thereto',v N Dlstnct Maglstrate District- BULDHANA
.-Maha‘rashtra,' finally' intimated- ft_:o _Respo_ndents.\'ride ietter dated 25“’

-V February 2009' that an voffe'n'ce 'has been vregistered aci‘;ainst» the

‘ Apphcant vide crime No. 3098/2005 U/S 295 34 IPC in pohce statlon.

'Malakpur city on 18‘h_Septcmh r 05 and the trlal is pend1 in
'court 'Said fact has been suppressed by the Apphcant and in such
mrcumstances since he was found gulltv of suppressmn of matenai_
fact, Appllcant is not entltled to pubhc employment contended hy Mr
M.U. Ahmed learned Addl CGSC for. Respondents | |

E

" Page 2 of 3
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3. It is undlsputed fact thai: the Applicant was apnomted only
} . on 16“‘ July 2008 and h-s service was-!;ennmated before he could

become permanent.

- Thus mvocatlon of Rule 5(1) of the Central Clvﬂ Sennces

' (Temporary Servwe) Rules 1965 is nexther illegal nor unwarranted

' Thus O.A. is dismissed 1nvokma under Rule 15( 1) of CAT

. \Procedure) Rules 1087.

CHATURVEDI) - (MUKESH KUMAR
Member (A} - ; s Member {J}

/PB/

Page3of3
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IN THE CENTRAL, ADMINISTRATIVE TRIBUNIAL “Wa“a“ Bench
GAUHATI BENCH, GUWAHATI
( An application U{S 19 of Administrative Tribunal Act ,1985 ) ~

0.A No-‘.-.z. 5-9&109

Thakre Pravin Pundlik.............. . APPLICANT
-VS- .
THE UNION OF INDIA & ORS..........RESPONDENTS

DIST — SONITPUR /

,-a i

5

SYNOPSIS
The applicant has completed education up to SSC and holds a valid license of
driving of Motor Vehicle. He also belongs to the Other Backward Category. Then
the Year 2007 the Respondent No-1 had advertised for various posts  which
includes posts of drivers. The applicant holds retail license of driving, therefore in
pursuance of the said advertisement the applicant applied for the post of driver .
That in pursuance of his application for the post of driver the applicant was
called for the physical test as well as com'petency at Pune. After finding the
applicant suitable for the job amongst several other candidates he was asked to
join on duties. Accordingly on 16/07/2008 he was appointed as a Driver.
Though he has been appointed in the post, he has not received any letter of

——

appointment. After his appointment he had undergone training for about 2

months and thereafter he is under actual control of Respondent No-2. The
applicant is working to the best of his ability and discharging his duties with
care, But unfortunately the applicant received a notice on 15/07/09 vide
order 10909/CYC/448/E1G dated 14/07/2009 which was a notice of termination
of his Service under Rule 5 (1) of the Central Civil Services (Temporary Service)
Rules 1965 . The said notice inter- alia contents that, the service of the applicant

has been found unsuitable for continuous semce in the General Reserve

Engmeenng Force (hereinafter referred to as GREF). Therefore it is ordered
that his Service shall stand terminated with effect from the dated of expiry of
a period of one month from the date of receipt of the notice, As such the
instant original application have been filed seeking for appropriate relief. Hence
this instant application.

Filed by

S (hak

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH GUWAHATI
( An application U/S 19 of Administrative Tribunal Act 1985}

0aNo. L3 2 00

Thakre Pravin Pundlik........N-..“APPLICANT

-YS-
THE UNION OF INDIA & OTHERS... coreeen e .RESPONDENTS
LIST OF DATES
F | Year 2007 [' Relevant advertisement issued by Respondent No-1 |
|
2 03/04/08 Attestation Form submitted to the Respondent No-2
3 16/07/2008 The applicant was appointed as a Driver -
4 | 15/07/09 | a notice of termination of his Service under Rule 5 { 1)
of the Central Civil Services (Temporary Service} Rules
’ 1965
i —
S
— )
Filed By

1] #fe

Advocate

D aame
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Centrai Administrative Tribunal

. |
v/ 12 g 008 |
. e S
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH,GUWAHATI
( An application u/s

19 of Administrative Tribunal Act .1985)

—
O0ANo... 7.5 2 j0g
Thakre Prayin Pundlik............‘. e APPLICANT
YS-
THE UNION OF INDIA & OTHERS............................RESPONDENTS

Copy of advertisement issued by

respandent Noi, dated

. 2007,

Filed By

g.%

Advocate



IN THE CENTRAL, ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

P:‘M% 1e..
Applicomi

( An application U/S 19 of Administrative Tribunal Act ,1985 )

5L PARTICULARS OF THE APPLICANT

X

A Py TeR T
’ Centrar Administrative Trbuna!
Thakre Pravin Pundlik ‘ R
2009

Son of Pundlik Thakre, ii { .2 AUG
Resident of Mata Mahakali Nagar Fi /R Circ zgqq']'a

i Bt hati Bench
Ward No-21, Malkapur, PIN-443101 1 uwahati om

Dist:- Buldhana, Maharastra.
Presently residing at:-
Project Vartak,

GS-189325P DVRMT

1454 SIS{1411 BCC(GREF)
Clo- 9 APO.

Tezpur, Sonitpur, Assam.

II. PARTICULARS OF THE RESPONDENTS

1. The Union Of India
Represented by the Secretary,
Ministry of Shipping,

Road Transport and Highwéys,
New Delhi — 110001.

2. Chief Engineer Project Vartak,
‘Headquatter, Cf0-99 APO,

3. General Reserve Engineering Force (Records),

Dighi Camp, Pune-15.

4. The OC, 1441 BCC{GREF),
Project Vartak,

Clo- 9 APO, Tezpur ,
Sonitpur, Assam.

C/&Mﬁ-««/
Adooeaty. 28]
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PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE

Impugned order dated 14-7._-2009 passed by the Respondent No-2
by which the notice of termination of service under Rule 5 (1) of the
Central Civil Services(Temporary Service) Rules, 1965 issued in respect of
the applicant.

M. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter of the present
application is within the jurisdiction of this Hon'ble Tribunal.

Iv. LIMITATION:-

The applicant declares that the application is within the period of
Limitation under Section 21 of the Administrative Tribunal , 1985.
V. FACTS OF THE CASE

1. That the applicant is a citizen of India and a resident of
abovementioned locality and as such the applicant is entitled to all rights ,
privileges and liberties guarantesd to the Citizen under the Part — IIT of

the Constitution of India and laws framed there under.

2. That the applicant has completed education up to SSC and holds a valid
license of driving of Motor Vehicle. He belongs to the Other Backward
Category. Then the Year 2007 the Respondent No-1 had adverised
various posts under it which includes posts of drivers. The applicant holds
retail license of driving, therefore in pursuance of the said advertisement
he had applied for the post of driver. As per the terms of the said
advertisement it was mentioned that the appointment of the selected
candidates will be on probation for post 2 years, and on completion of
probation period the competent authority will assess the suitability for

continuity and pass appropriate orders.



e "{ A true copy of relevant advertisement

| {ssued by Respondent No-1 is annexed

\ Buwahati Be"C“

3. That in pursuance of his application for the post of driver the applicant

erewith and marked as Annexure No-1.

H

was called for the test physical as well as competency at Pune. After
finding the applicant suitable for the job amongst several other candidates
he was asked to join on duties. Accordingly on 16/07/2008 he was
appointed as a Driver. Though he has been appointed in the post, he has
not received any letter of appointment. Before joining on duty the
applicant had submitted requisite information in the Attestation Form.

A photo copy of the Attestation Form

dated 03/04/08 submitted to the

Respondent No-2 is annexed herewith

and marked as Annexure No-2.

4. That after his appointment he had undergone training for about 2
months and thereafter he is under actual control of Respondent No-2. The
applicant is working to the best of his ability and discharging his duties

with care as such he can  satisfy his Superiors.

5. That the applicant has submitted that, surprisingly on 15/07/09 he

received a notice vide 10909/CVC/448/E1G dated 14/07/2009 which was

a notice of termination of his Service under Rule 5 (1) of the Central Civil

Services (Temporary Service) Rules 1965 . The said notice inter- alia

contents that, the service of the applicant has been found unsuitable for

continuous service in the General Reserve Engineering Force (heteinafter
referred to as GREF).Therafore it is ordered that he Services shall stand
terminated with effect from the dated of expiry of a period of one
month from the date of receipt of the notice.
A photo copy of the said order of
Termination dated 14/07/2009 is
annexed herewith and marked as
Annexure No-3.

6. That the applicant respectfully submitted that, the notice  at
Annexure No-3 is apparently illegal as because the advertisement at Annexure
No-1 clearly mentioned that, the appointment of a selected candidate will be on
probation for 2 years and after completion of 2 years of service the Competent
Authbrity of the candidate. Therefore the appointment of present applicant being



/‘_______’__________.__
W Tmuna‘\

=

an appointment against pennanebt pos it cannot be treated to be temporary

service and as such the action of Respondent No2 invoking powers under the

Central Civil Services (Temporary Service) Rules, 1965 is not sustainable. The

applicant is challenging impugned order on following grounds: -

-emrm Administrative

P Sy

uwahati Bench

|

('\'

1

GROUND FOR RELIEF WITH LEGAL PROVISIONS

For that Respondent ought to have seen that, there is also a
Government order vide No- GI M.H.A., O.M. No.4/10/66-
Ests.(C), dated 26" August, 1967, which makes out clear that
the powers under Temporary Service Rules, 1965 should not be
invoked in case of probationer and such appointment will be
governed by the specific condition regarding termination of
services in the appointment Jetter, The applicant is in search of
the said Government order , soon after receipt of it the
applicant shall produce the same the same before Your Honble
Court. |

For that before passing of the impugned order the Respondent
No. 2 has not granted an opportunityof hearing nor any
notice was served on the applicant, therefore the impugned
order being passed without following pliniciples of natural
justice is illegal and arbitrary in and same is liable to be

quashed and set aside.

. For that , the impugned order passed by the Respondent No-2

is stigmatic, therefore the same is liable to be quashed and set

aside.

. For that the applicant states that the impugned order passed by

the authorities is violation of applicant’s fundamental right as
envisaged under Article 14 and 19 of the Constitution of India.

. For that the entire action of the respondents being violative of

the equity and administrative fair play of the applicant.

. For that the applicant craves to urge such further grounds in

support of the present applicant at the time of hearing which
may be considered relevant and necessary.

For that in any view of the matter, the impugned order is wholly
untenable in law as well as on facts and the same is as such
liable to be appropriately interfered with by this Honble
Tribunal.
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VI, DETAILS OF THE REMEDIES EXHAUSTED \ e
. uwahati Banch 3 ‘

The applicant declares that he has exhausted all the remedies o

available to him and there is no other alternative remedy available to
him,

VII. MATTER NOT PENDING WITH ANY OTHER COURT
The applicant declares that there is no case pending before any other
court/ Tribunal.

VIII. RELIEF SOUGHT
Under the circurmstances, the applicant therefore prays for the
FOLLWING RELIEFS:-
1) To set aside and quashed the impugned order dated
14/07/2009 issued by the Respondent No-2/ Chief Engineer at
T .
annexure No-3 with the instant petition.

2) Grant any other reliefs, which this Hon'ble Court may deem fit
and proper under the facts and circumstances of the case.

IX. INTERIM ORDER PRYED FOR:-
By way interim ex-parte order/relief the applicant prays for stay to
the effect and operation of the impugned order dated 14/07/2009
of Annexure No-3 , which was issued by the Respondent No-2
pending hearing of the applicant.

X. PARTICULARS OF THE POSTAL ORDER:-
a) Indian Postal Order No..
b)  Name of issuing Post Office:- G.P.O., Guwahati.
c) Date of Postal Order:- 11-08-2009.

d)  Payableat:-GPO.,Guwahati 239G 4 846 3

DATE:-
(NAME OF COUNSEL FOR APPLICANT )
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VERIFICATION
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I, Thakre Pravin Pundlik, Son of Pundlik Thakre, aged about- 29

- years, Resident of Mata Mahakali Nagar, Ward No-21, Malkapur, PIN-

443101, Dist: - Buldhana, Maharastra, and Presently residing at:-
Project Vartak,GS-189325P DVRMT, 1454 SIS/1411 BCC(GREF),C/o- 9
APO, Tezpur, Sonitpur, Assam, hereby solemly affirm and verify that , 1
am conversant with the facts of the present application. And the
statement made by me from paragraph No. 1-6 are true to my
knowledge and belief,

And 1 sign this verification on this .. lT 'W\ ....day of August,
,2009 at Guwahati

SAGWAWRE

ThaKae P“(G\Y\W\ Pand \i I\

5. @ RAHIAR
gt SYEO SAMCT g Lt
NOTARY
d. No |
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AFFIDAVIT

1, Thakre Pravin Pundlik, Son of Pundiik Thakre, aged
about- 29 years, Resident of Mata Mahakali Nagar, Ward No-21,
Malkapur, PIN-443101, Dist:- Buldhana, Maharastra, and
Presently residing _at:-,Proj'ect Vartak,GS~189325E DVRMT,1454
SIS/1411 BOC(GREF),C/o- 9 APO, Tezpur, Sonitpur, Assam,  do
hereby solemnly\afﬁ,rm and declaré as fol!ows;—

L That I am the applicant in the instant applicaﬁon and as
such I am well acquainted and conversant with the facts and
circumstance of the case.

/nm‘{ \ 2. That the statements made in this application  from
ww v,

guy
) are true to my knowledge

vi9,35]

4 * and belief and those made in paragraphs No.--

< being matters of records, which I believe to be true and correct
and rest are my humble prayer before your Hon'ble Court.
And I signed this affidavit on this the -Mﬁ‘;day of August,

2009, at Guwahati.

Thaove Trvm fund B
DEPONBNT

Identified by me

S e ARMAR
L anOUR R
- SHAN SYED s:n‘f:?,%.em.u.a
NOTARY
Guwahati,Kamsup-
Regd. No:-KAM. 03
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GOVERNMENT OF INDIA o

ENT, UALIFICATION, PAY SCALES AND AGE LiWilT
Past No. 1 : Driver Mechanical Transport (Ordinary Gradef
Pay seale : Rs. 3050-75-3350-80-4530

Age : Belween 18'10°27 years. ' :
E)ssemlal Qualification : 10th Standard passed. Possessing valid heavy molor diiving licence, ar,
3 ansedelasa I rourse for Driver Plant Machanical Transpont as lald down in Dalence %rv'icas' '
. Ragulations, Qualification Regulations for Soldiers, and T

Has 10 pass proficiency test and oral test in Hindi/English.

Post No. 02 ¢ Driver Road Roller( Ordinary Grade)

Pay scale: Rs. 3050-75-3950-80-4550 '

Age : Botwoen 18 lo 27 years.

Essential Qualification : 10th Standard passed. Possegssing valid haavy molor driving licence, or;
Passed class If course for Driver. Plant Mechanical Transport as laid down in Defence Scrvice:;
Regulalion, Qualificalion Regulations for Soldiars, and ’ :
Hat_si to pass proficiency tes} and oral test in Hindi/Engilsi.

Poit No. 03 ; Operator Exacutive Maghinery {Ordinary Qrado)

Pay scale : Rs, 3050-76-3950-80-4280 h

Age : Batween 18 to 27 years. : T
Essential Qualification : 10th Standard passed poasessing valid heavy molor driving licence. oF;
Passed class Il course for Operator Excavating Machinaty as laid down in Dafonce Servicas
Reguiations. Qualification Regulations for Soidigrs. And ' : '

Has to pass proficiency test and oral test in HindiEnglish

- IMPORTANT INSTRUCTIONS

1. General i . .
{a) Only indian Male Nationals need apply. Fomale necd nol apply. All candidatos will undergo *

Physical g!ﬁqi_encv test but tnarks of Physical Efliclancy test during seisction will vary depanding
on post applid for. However passing in Physical Eificiency Teat is mandalory for ali posts.

. {b) Deparimantal Candidates © Upto 45 yaars for SC/ST, 43 yeurs for 0BC and 40
' . ~ years lor UR for Group ‘C' and D' posts in sarre lino |
- oi aliied cadres, Co ’
: Ex-Serviceman who has pul in not 1633 than six
months continuous Sarvico in tho armed forcas
shall ba allowad to deduct the period of such 3arvice

: |
{¢} Ex-Servicdman

, from his actual age pius 3 years In gddilion o age
: - relaxation agmigaibla to SC/STIORT catogory.
(d) Other Backward Class . 3Years oL

(a) SCI8T S : GYeurs st

Note : 1. Age and exparience wha;o-raquirsd'wm'b'o reckonad ag on claslng date of raceipt
of -npplications {ha, 46 days from date of gublication of this adveriivement).
'2. Allreserved category candidates {SC, ST and OBC) are roquired 1o submit and affidavit alopgwith,
Appiication form regarding conrectnasp of \heir caste/sub coste as per approved list tor cantral
Qovi: senice iasuad by Govl.fol'india on o after 2005. . S
3. MEDICAL FITNESS . ! :

i

m/,ﬁ b Ae
fue. Cop -

Tnninn

Eastem UP, Bihar. Wesi Bengal, Orissa andJ

[ -

fothotbigog

4, .
(a) The menbors of the Force (Department) will ba poated'to Projocts/Units all over India,

(0)

(t) For the t_ollpWing ;alggories weightaga will ba addad 1o the percontage of marke shlained in ) (Classification, Gontrol and Appeal) Ruise: 1965 as amendad.from tims 1o tinta.
the qualifying Bxamination, as montioned against gach for the fssue of cal letlers only: - (i), N(c:\wlthswndlpg_mg_ above, all thaimombers of Force are atso subject t centaln provislons
) Son of serving GREF/Ary Personnel serving in BRO T A .. -of Army-Act 1550 and Rules made there unger as ald down in 5RO 329 and 330 of 1680.
) {Such concassion to ,only'.)éne.son) L A ST ! N s (d) 3% Rosarvation s avaiable tor disabled parsons (1% aach for visually impaired, hapring
@ Sonof Relired GREF Personnel : 15% P ' g‘é’gg?gamgo‘;';g%"ig‘??fa“’ iipaiiad)
i) NGG ‘G Gertificate 10% - !
fiy) NCC'B' Certiticate 5% T () Mambers of the Foree (Dapanmant) will o dlowad free rations as por authortzed scalo.
{v) Serving GREF personnel - : 1590, clothing, washing allowances, fres single accommodation, special compensatory, remote
Applying for higher post (Open-Market) loeality allowances and local ‘al‘lawancea sueh as HEA: CCA efe as admissible.
(vi} Son of Ex-Serviceman 3% () New dsiined Gonlributiony Penslon Scherms, Leavs Travel Concession, Childrori Education
{vil) Sporls Man al State/Distric/University/leve! . 5% Allowanca, Graup Insuranaa, injury banelits, Medical Treatment and othar concessions including
Weightage for only one cél agory will ba considerod for issup of calltefter. tamily accommadation as applicabis \q Gential Govi. employeos will be availablato the mambers
(c) Passing of physical lest is mandalory lor all trades. Tha dopartmental aandidatos and ex- | ¢ ‘gé‘;%"é“s"pg‘:gg‘;‘“g:“;‘;sa.:z;’w“;ga‘&‘;’r‘ﬁ‘“ awa family accommodation af certain locations.
Servicgmen appearing for \rade \est are exemplad from undergoing physical tasl. Howaver, .{ -Moblie ﬂudlonél Rocruliment Team (R} BT
no weightage of marks of this physical test wil b, givan during selaction. The details of v . A REE farte. ;
_pysical lest for all tie trades-are given at Annxure-| and il . (a) E:f;"umm el tho posta il be carted aul af GREF Gorire, Dight Gamp, Pune 471075
i :st, wher pplicable, wi b - - : . .
s}d) V;Igée%aﬁ\x\%g\"er applicable, il be abjective fn nature . (k) Gandidatea will nsed to lndicalo any of he folowing choice stations for testfinterviaw for
. g . . ., . A 4t ua M dowa 0 ave Y o
(8) Sewing Governient Employees : Rolaxation as admissinle under ruigs.” - tradas having more than 46 vacancies. Howaver f;?/mhdates may have to appeer for test al

“(a) Physical Stendares )
Reglon ' | States/Reglons included Physicat Standords i
. . Helght | Chest | Weight i
. l . . : InCms | inCms ;inKgs |
western JEK, Himachal Pradesh Punjab Hills (Area 158 ' 75.80 47.5
Himalayan ‘Bouth and West of the inter State Border ' ]
Rogion between Himachal Pradesh and Punjab . i
and North and East o Road of Mukerian, '
Hoshiarput, Garh Shankar, Ropar and .
Chandigarh Garhwal and Kumaon . . i
{Unarakhand) e
Eastain Sikkim, Nagaland, Arunachal Pradesh, 152 75-80 475 %
Himalayan Manipur, Tripura, Mizoram, Meghalaya, ] . i
Ragion Assam and Hill Region of West Bengal H
{Darjeeting Disirict). . ! !
1~ i o
Waestern Punjab, Haryana . Chandigarh. Delhi, 182.5 76-01 1 S0 3
Plain Regiorr | Rajasthan, Westef UP (Meerut division- i ;
' Meerut, Muzaftarnagar, Saharanptr, \ H
Ghaziabad. Bulendshahar, Haridwar & Agra | - | :
Division- Aligarh. Agra, Mathura. Mainpusi. | i
Etawan and Firozabad) | L \
- Eastern Plain 187 75-80 30 '

=

{6

{1

(ili) He must bafree from Colour blindness, .
Viewsi Standares;

i
MINISTRY OF SHIPPING, ROAD TRANGPORT AND Hi : Contral
R M ._‘a BORDER ROADS 0RGAN|S£‘?’?3?\]S Agencies _gada;& Nagar Haveli; Daman and Diu,
o : i) . - Chattisgarh.
' GENERAL RESERVE ENGINEER FORCE ' Southern Andhra Pradosh, Karmataka, Tamil Nadu, | 157 75-80 0
~ ADVERTISEMENT NO, 02/2007 Region Kerala, Goa, Pondicherty, Andziman o
PLEASE READ THE ADVERTISEMENT CAREFULLY BEFORE FILLING UP THE & Nicobar isfands and Lakshar:een
. ~ APPLICATION FORM o Gorkhas - '
1. Applications-are invited lor filling up the following post inG | Roservo Engineer Forco fran | (ndian 152 75-80 47.5
. l',[)_’dian (Maio) Nationals: - _‘ g posts in Goneral Re\icryo Engineer Force fram Daricie)
*8/ |- Nama of tho trades/Posts Calo.gcr .| Relaxation to ¢ 1
; ) , - : ¢ ) 2
Nl . __lun [sc | st [osc |vom 2:?3,‘?9',& ,
WL Driver Machanical Transport (Ordinary Grade)| 533 {102 | 93 | 337 | 106¢ GREF ‘
2_ Driver Road Roller (Ordinary Grade) 226 | 53 36 "138 451 l Persons. L o : m WW—
3 | Operator Excavating machinery (Ordinary 411 1124 63 224 822 o) QGnera! Medlcl:al Standards : ' TWW
: Grade) . o B l‘ (i) Every can?ldate must be sufficiently inteliigent. be frao from varioys disability and ba in §
) Totat 170 1276 4 “ P ion of sound health, . .
Tm—T—— o . : ;ld ?ﬁd 607 | 2330 . (kllil)ozi?: :lhglfi')\ave nodconhsmuliotna{l or acquired chsabifity as may in the gpinion of the Re:Iuiti? % AUG -
b - §cheduled Trib i icer render him undit for duties'in the Farce paitl i i : 4
§ C ) - Scheduled Caste SEC . Oher Gnckwarg Closs . \ i i duties’in the Force pafticutarly atihigh altitude. .
E&s"tw:,g‘{' crlA v ‘ (9) l

(1) For Ganergl Recruits . In
Visual acully. (Withiwithout glass)
Boltor 66 ... 8/12 Worse Eye.........8/36 uwhhati b
OR oR 1 » :
Roadn  Ogorde figads 1orJ 6 '
(1) For Drivers (Unaided vigion) . :
Each BY L 6/12 Botter sye 6/6 read 0.5 ar J 1
OR 0R :
Roads 06erd2 - Worse eye 6/36 reads 1 or J 6

CAlNDIDA'TES SELECTED IN ORPER OF MERIT WILL BE PUT THROUGH DETAILED
MEDICAL EXAMINATION TO ASSESS THEIR FITNESS.

CANDIDATES FARLIER DECLARED PERMANENTLY UNFIT IN MEDICAL TEST NEED
NOT APPLY. : ‘

GANDIDATEGS BELONGING TO WESTER!H HIMALAYAN REGION (AREA SOUTH AND
WEST OF THE INTER STATE BORDER BETWEEN HIMAGHAL PRADESH AND PUNJAB
AND NORTH AND EAST ROAD OF MUKERIAN, HOSHIARPUR, GARH SHANKAR, ROPAR
© AND CHANDIGARH, WILL OBTAIN A DOMICILE CERTIFICATE FROM THE CIVIL
. AUTHORITIES (TEMSILDARMAGISTRATE) AND ENCLOSE WITH THEIR APPLICATIONS.
SPECIAL CONDITIONS .
sspecially in the Northorn and Eaglern Regions. individuals may bo posted anywhare In Incia.
individuals selectar wilt ba an probation for the first two years. On completion of probation
pe(rjiod, compatent authodity will agsess ther suitability for continuily :and pass appropriate
ordars,
5y () Members of the Force will be governad under the provisions of Central Civii Service

i cholce slallons of @ Siatlon nearer 10 Als hometown o any Gentre as may be decided by
Gommanger GREE Gantre. ™ '
() . Recruiling Cantra

(i  Wegional Recruiling Centre

Pune (Maharastra)
Tezpur (Assam),

(i)  Regionet Recruiting Centio Rishikesh (Uttrakhand)
{iv)  Rogionat Racrulting Cantre ‘ Pathankot . (Punjab}
(v} Reglonal Recruiting Cenlie Slichar (Assam)

CONCESSION 10 SG/ST CANDIDATES FOR RECRUITMENT
- Traveling oligwanse for atlonding Trade TeatIntoiview as per ruleg, i.e, 2% class train fare (or |
to and fta jeuiney anly, il unemployad, ls payable on production af tickets/ticket Nos on -
tompletion of journey with caste Cenifvaie and unemployment Cartificate. ) B
Relaxad, atandard dyring tegliniarviow ‘
CONCESSION TO EX/SERVICEMAN FOR RECRUITMENT
10 persentage of gioup C and 20 .porceNago of group O posts are carmarked for Ex-
farviceman and will be acoountad tar againat respoctiva catagory-{i.e. UR/SC/STIOBC
candidate as Ing case may D). - '
Al Ex-Servigomen are sxamplod fran undeggoing
DEFINITION OF EX-SERVICEMAN: N )
Ex-5erviceman means a person, who has seived in any rank {whether as & combalant or az
o non-combatant) in the regulne Army, Navy o Air Forea of the [ndian Union but doas not .
inciuda parson who hag garved in the Datence securily Corps, 1 Lok Sahayak Sena-& e
Para Milltary Forces, and - :
Whe has ratired trom such Scrvice aftar aamtng his pansion, ar
Who has. been released othenvise then on i Own request from service
roduction in sstablishment, o - )
Who hag been raleasad lrom stch servicas atter compieting specitic psriod of engagement’
otherwise than al hia own requost of by way of disrmissal or discharge on account of
rigconduet of inefficiency and has bean given a gratuity and includas personnel of the -
Terllonal Ay of the lallowing narnety.- ) .
(iy Pension holders for continuous {embodied) Service.
(i) Parsons with dieability altributable to Military Sarvice and
(i) alaniry award winners.
The pereons servirg intho Amned Farcos of the Union who an ratirement {rom Setvice, would
coma undar tho category of Fu.Saviceman are permitted apply tor resemploymeant one
year belfore the completion ol the spucilivd ormo of engagermont and avail thomsolves of @)
concessions available to Ex-Servicernan bt shall ot be pesmited (o leave the uniform et
thaay complale the specified tarms of engagement in the Ammned Forces of the Union,
Ex-Serviceman who have elready joined the Govt. Sevice in the civil side after avaiiing ©
ofher bonofits given to thern as 2 Sarviceman for further employment cannol-claim Ex
Senvicmen status for the purpose of this cruitment; such A PEFson will be deomed o ba .
civit employee and vill accordingly by entilied 0 only sush of the benalits like: rafaxation of ag
aic, o5 admissible 1o civit amploypus, in the ol cowse in accordance. with the oxistin
— Continuec

physical officiency test.

us'a result of
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Appendix "J"
ROI:NO - |
Dated:18.Jan 99
” ' ~
GSNO_, L ] m = Hfi{m't:
. Central Adminjge .
DATE Of APPT - [ ] | strativg Trbunal
" ATTESTATION FORM 3 .

Affix passport size ( 5 cms x 7 cms ADprox)
Copy of recent photograph where asked
Photograph be attested by the officer who is
attesting at page No. 6

st sy,

Pt
e g

i

WARNING

factual information in the attestation form should be
and is likely to render the candidate unfit for employnient under the
Government. If the fact thai false information has been furnished or
that there has been suppression of any actual information in the
attestation form conies 10 notice at any time during.the service of 3
person his service will be terniinated "

2., Il detained convicted/debarred efc.;subsequent to completion
and submission of the form, the details should be communicated
immediately to the authority to whomn the attestation form 'has been
sent earlier failing which it will be deemed to be suppression of
information.

SURNAME NAME

I. Name in full ( Block capitals with
aliases, if any). Please indicate if you have
added or dropped in any stage any part of
your name or surname

THAKARE  PRAVZIN R PUNDLTK

2. Present address in full (i.e. Vitlage,
Town, Thana and District, or House
No. /Lane/Street/Road and Town.

M ata Medodc aly UG{T&’Z , Wno. -2

Mo [UKPLU'Z L4300 |
Dish = Bulelhemaa, S Mak)

3., Home address .in. full ( l.e. Village,
Town, Thana and District, or House No. / Lane
/ Street / Road and Town and Name of District
HQ.

oMades Padealaly t\m&«@ , Wado. 2]

1

Malllap e~ 44310)
DIt Ruldhaica, C Mo

=

w2

Congd.... P12

IR. KIRS. K. V. BHUJAD)

A. M. S)
Regd. No-1-29888- A-1

A.M.A. For Central Govt. Servan!

V3 —ker

12 AUG 2009

t
1. "The furnishing of false information or sup‘g:;;ession ;

S8Wahatj Bench




~

e

L4
A
4. Where.you have resided for more than one year at s time during the preceding five year case of stay ubrond
including Pakistan particulars of places you have resided for more than one year after attaining the age of 21 years.
From To Residentinl address In full (he) | Name “of the District Head i
Vill/Town, House No./Name P.O., Quarters of the place mentioned
Teh T.0., Thana, Lane/Street/Road, in"tliii'lp{'emgi"ﬁgj('nliimn"\ .
Dist and the name of State “ o Sl QUTTEMS ITERRTT
K / Centrai Agministrative Tr*)unai
— — — i ) {7 ayn 2008
. ‘\l . : i
g GuwahatiBench A&
5. Give details of the following. \ T e
Name ionali . Occupation if l’re;eﬁn postal Permanent home
r;?rttlt?.r(‘;:.lgz Place of employed give address i‘t"aezld _address
domicile birth designation & give last
official address address
i Father ‘Makd ‘V\"M@l{’ ettt Mahalals,
~ N n - .'\';Ii Vi b, O )
LPumdll TFrdiam |Molkapy  — o Maag% | [Nager, ore 2]
mallcapuy-ego| etapuL A3
i Mother Joaers Buddlema |05k~ Baddhond
' Grady) - elvedd)
Anusegabal | Frditn yiepa | — e
iii  Wife/Husband
iv  Brother S :
Y X Tl an W\Q\\(og\_,ﬁz — A\ — \
SamtoSia
v Sister
vi Son !
yii Déughter
3

Contd...P/3
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(3.

5 (a) Informatlon tosbe furnished with régard to son(s) and daughter (s) in case they are studying/llvlng ina
i‘orelgn country. o

Name : Natiéuality (by s o Country-in which . Date frong which studying .
. birth) and /or |  Placeof studying with full living in-the country
by domicile .. birth address : mentioned in previous
column’

— | | — — — ._.-—- Iﬁamm s

Centra Admrnistnmvo Tnouc.u

6. Nationalit : . ‘ :
) Y _:I;ﬂck\ ON - i/? | 1 2 AUG 2009
l .
7. (a) Date of birth (@ 2511211380 :
(b)  Present Age (b)) 28 ey vakawé. o uwahati Bench
(c) ‘Age at Matriculation _ 1 (c)
8. (a) Place of Brith, Dist (@ Mellepud,, Q3 -Rudd o,

and State in’wbicb situated -

Stote '~ Mmawm\,

O Bhicsosbiowg O oo gudiona,
(¢) Dist and State tc which L (¢) S’H&Q’\ MW%MA
your father originally belonged il - @w\d\/\o\mé\
Brede - mekb,o\
(a) - Your religion —_ AL
O b i Ao Yex o No'and 1 he S, 0BT

Answer is ' Yes' state the name there of

10. Educational qualification showing places of education with years in school and college Since 5" year of age.

Name of School/College

with full sddress Date of entering Date of leaving . Examblnatlon Passed

PN o

E

VoM Vi I 133 | —1]02)1897 | S-S C
Q b«xla muw 24)¢) 2110311397 S
MC\M\Q - LM&@\ ZOOOJ

s
*

- Contd P/4
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11, (a)  Areyou holding or have at any time held an appointment under the Central or State Govt or-a semi
’ Govt. Quasi Govt. body or autonomous body or public undertaking or private firm or institution, If
So, give particulars with duate of employment upto date,

¥

a iod Designation N v o
A [_""'Od emolumeghnts"name of |Fullnameand addressof |. Reasons for leaving
From To employment employer - - Previous service
PSR il ——————
_ —_— = :
ﬁ"_-—j

11.(b) If the previous employment was under the Gevt, of India or a State Govt./ and undertaking owned or
controlled by Govt. of India or a State Govt. :utonomous body/University Locai body. 1f you had left
service on giving month notice under rule & of the Central Civil services (temporary service) Rules
1965 or any similar corresponding rules waere any disciplinary action framed against you or had you

) been czlled upon to explain your conduct in any matters at the time you have notice of termination
s actually terminated.

12. (i) ((a) Have you ever been arrested ? /@
( (b) Have you ever been prosecuted ? X No

(c) Have you ever been kept under detention? . )(estQ:
(d) Have you ever been bound down ? ” . ‘XcﬂNo ‘
() Have you ever been fined by court of law ? o _Yesi'No
(f) Have you ever been fined by court of law for any offence ? ,){e’s’bel
(g) Have you ever been debarred from any examination or rusticateld. by . '(Yc‘gf,.No

any University or any other educational Authority / Institution ?

(h) Have you ever been debarred /disqualified by any public service
commission from appearing at its examination-/Selection ? XS/ No

(i) Is any case pending against you in any court of law at thie time of
filiing up this attestation from ?

(i) Is any case pending against you in any University or any other
educational authority/ institution at the time of filling up this .
+ attestation form ? : . ! _YesNo

o, JUWERTTT
Centra1 Administrative Tribunal
| Contd P/§

5{ilzausmﬂ9_’ ‘
i .

s

i uwahati Bench

P

—_

.




w
S
(i) . {fany.answer toany of the above mentioned question ’ch".gil'ej'ul_l particulars of the case /

. . arrest/detention the fine / conviction/sentence / punishment etc. and or the nature ol the case

| “pending in the Court/ University / Educational authority etc. at the time of filling up this form.
: /' ,. R ..',_——-.’—T*"h"“‘”i»f R R e N R O el
Note  Specific answer to each of the question should be given by striking out Yes or No as the May be.

fent i 10 ’ . ' s I EA i TIRIPE I ES IR ) ' R

: Name of two responsible persons of your-locality or reference to whom you are known.

‘Z it bttt b g benieecnd e T Lol ld ery it Gsin atiinte AR

S RTINS o |

1 Name : A}LUQ I VAL ©7727 Name L /\1012}5'&/\5 S’wz,aikw)a
vitt @ Malka 4T vill el kepuy
PO ¢ predkepary por e palkapuy
Dist (‘5%_,;\_(\&\,\&\ @ L Dist : (3,,\ CJ\,\-’\“‘V\C\

T R TR Py SRS L .
Statc“,."_: “’\L‘Q’\L\&,@-’M”ux State \V\Q\.\/\LL‘IZ.&%.\%_\%,Q\.

| certify that the foregoing information is correct and complete to the best of my knowledge and belief. |
a'_m not aware of any circumstances whick might impair my fitness {or employment. It under Govt.

Signature of candidate %\Q,\@M&,‘

I o ' - Place : W\“\\WWL N E‘a%ﬁ%'ﬁ%mﬁfm
: e _ CrAL Aggmlinie B{TE{&T(

- Date : A '""'59"-3&‘5\;%?%;%

AR

s ;‘, . i . : i .

IDENTIRIGATION CERTIFICATE % 2 AUG 2009 /

(Certificate ta. “g';gl"gfx‘g'g'i?'by any one the following ) } ' » f
AR % ; E'*‘" :a’quha‘ s.’:':‘;

. ) U!)‘/ahau‘ Bench_
() GAZETTED Officers of Central or State Government. : i

(ii) Members of parliament or State Legislature belonging to the constituency where the candidate or his
Parents or guardian is original vesident. = . - .0 0 '

(ifl) Sub Divistonal Magistrate / Officer.

(iv) Tehsildar / Head Master of recognised School/College/ Institution where the candidate studied last.

(v) Block Development Officer. - \

(vi) Post Master.
{ ﬁ“{(‘{‘!) ;E;gganebgya.t,rl'qépecx'om TR A L DA B RS

* Contd P/6
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" Cettifted that I have known Shri. 7 Smt. / Kumarl. T v (N Rﬂ\c{m\ ‘T\'_WK‘“C-'

Son / Wife / Daughter of Shri _2nd)ilc Puch:}i Thkare for the last

Vo years - _ Months and that to the best of my knowledge and belief, the

particulars furnished by him / her are correct.

NOTE. Identify certificate should be atleast of one year, . :
e /)1‘71{_,_,,
Signature of VZJA4Y ). PeTT L
(Name In block letters and Signatyre), -
EIARAPUR. -
‘Designation e b 7"1}‘4’ /_0,.4"
Status and address  “tec/ L"A,;pc—‘ ¥
Pt Bu/jaa g

Place : A/ e por
/

Date : 3/4g/tsvs

(TO BE FILLED BY THE QFFICE)

() Name, designation and full address of the appointing authority.

!

(i) Post for which the candidate is be

mmwmﬁzﬁ%w@%wmwﬁwamwmmu

OR. MRS. K. V. BHUJAD:
Py 3l—cl4B A. M. S.)
Regd—o=1-29883- A-1

A_M.A. For Central Govt, Servant
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‘ I‘maﬁ""f’«“"
Centra) Administrative Tricunal  Headquarters

Chief Engineer
Project Vartak

s ug 2009

\ T2 4 Clo 99 APO

10900/cver YU E1G Y gcmgas i Bench (o Jul 2009
- 1

NOTICE OF TERMINISATION OF SERVICE UNDER RULE 5 (1) OF THE CENTRAL
CIVIL SERVICES (TEMPORARY SERVICE) RULES 1965 : IN RESPECT OF
GS-189325P DVRMT THAKRE PRAVIN PUNDLIK OF 1454 SIS/1441 BCC (GREF)

1. WHEREAS, Shri Thakre Pravin Pundlik, DVRMT (GS-189325P) of 1454 SIS/1441
BCC (GREF) was appointed in GREF on 16 July 2008 as DVRMT.

2. AND WHEREAS, the service of the individual has been found un-suitability for
continuous service in GREF. _

—t

3. NOW THEREFORE, the undersigned in exercise of powers conferred by sub-
rule (1) of Rule 5 of the Central Civil Services (Temporary Service) Rules, 1965, hereby
give notice to Shri Thakre Praviri Pundlik, DVRMT (GS-189325P) of 1454 SIS/1441 BCC
(GREF) that his services shall stand terminated with effect from the date of expiry of a
period of one month from the date of receipt of this notice.

4. The receipt of this notice be acknowledged by Shri Thakre Fravin Pundlik.

CQ

(KKY Mahindrakar)-
Chief Engineer
Project Vartak
To,
GS-189325P DVRMT . - Through OC 1441 BCC (GREF)
Thakre Pravin Pundlik
1454 S1S/1441 BCC (GREF)
Clo 9 APO
Copy to :- :
i
OC 1441 BCC :
C/o 99 APO

HQ DGBR/EG2
Seema Sadak Bhawan
Ring Road, Delhi Cantt
New Delhi-110 010.

GREF Records
Dighi Camp

Pune-15 ‘ fn Vg,(
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IN THE CENTRAL ADMINIISTRATIVE TRIBUNAL, 32
GUWAHATI BENCH ?
IN THE MATTER OF és:
Original Application No.152/2009.
N
Shri Thakre Pravin Pundik i
. AN
...Applicant
- Versus -
Union of India .& Ors.
L Respondents
IN THE MATTER OF

Written statement submitted by the Respondents No. &%

-

~ WRITTEN STATEMENT

The humble answering respondents

submit their written statement as follows

1(a) That I Mﬂé,a'a’ Arit Qraeawm/) Sk
g/%m ™ T\)a’b’mgﬂn A—ﬂ.ﬁm'w-ﬂ/ Qﬁ-&p( 22 Jes

- and Respondents No._ ©Y in the above case and I have gone through a copy of

.the application served on me and have understood the contents thereof. Save and
except whatever is specifically admitted in the written statement, the contentions
and statements made in the application may be deemed to have been denied. I am

competent and authorized to file the statement on behalf of all the respondents.
) (b)

' /A’,/\ / law.
(c)

and acquiescence and liable to be dismissed.

The application is filed unjust and unsustainable both on facts and in

That the application is also hit by the principles of waiver estoppel

. o bede b Soar I Gy
on /8 %WTM

/vw/”/’o

Ahvorgt. M. 14 Ahamsel, (63

{a/z[/o
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(d) That any action taken by the respondents was not stigmatic and some
were for the sake of public interest and it cannot be said that the decision taken by
the Respondents, against the applicant had suffered from vice of illegality.

2. Brief history of the case :

GS-189325P Thakre Pravin Pundlik S/o late Thakre Pundlik Punjaji
has applied for the post of DVRMT in GREF against Avertisement No.02/07. A
declaration which is mandatory for each applicant required to be submitted along
with application stating that he does not stand debarred by GREF and has never
been convicted by any court of law. Based on the merit and physical fitness the

individual was appomted I GREF as DVRMT (O) on 16" July 2008 and further -

posted to 1454 SIS Care 144}1 BCC After completlon of documentation/training,
the individual was dispatched to 1454 SIS care 1441 BCC by GREF Centre on 2"
Septémber 2008 and reported to unit on 8" September 2008 (FN).

As per Govt. policy, character and antecedents of newly appointed
Govt. ‘servants are required to be verified through civil administration for the
suitability for continuance of Govt. services. Verification roll of the petitioner was,
therefore, forwarded to DM, Dist. BULDHANA, Maharashtra for verification of
the character ‘and antecedents by GREF Centre, Pune vide their letter
No.1664/RTF/9325/ITW dated 4™ December, 2008. In response to the verification
roll, DM, Buldhana intimated to GREF centre vide their letter
No.DSB/Char/Veri/06-1395 dated 25" February 2009 that an offence has been

registered against the petitioner vide crime No0.3098/2005 U/S 295, 34 IPC inw

S —

police station Malakpur city on 18 9.2005 and the crime is pendmg in court. &

As per policy in vogue and instructions from hlgher authormes in

the event of adverse police report and decision taken on the unsuitability of the

individual the service of the'“md?welua«l concerned should be terminated without

Lo o
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assigning any reason. Hence, a case was taken up with higher authorities for their
decision.

The competent authority decided to terminate the service of the
individual since he was found unsuitable for Govt. service as per sub-rule (1) of
Rule § of CCS (TS) Rules 1965. Hence notice of termination of service was issued
to the individual by Chief Engineer, Project vartak vide notice bearing
N0.10909/CVC/448/EIG dated 14™ July 2009 and notice was served to the
individual on 15" July 2009. After completion of notice period, service of the
petitioner has been terminated with effect from 17" August 2009 vide order of
Chief Engineer, Project Vartak No.10909/CVC.459/EIG dated 13" August 2009.

The individual has filed petition before CAT, Guwahati Bench
challenging the order of the Chief Engineer Project Vartak for his termination
from service vide Original Application No.152/2009 against Union of India and
others on the basis that he has mentioned regarding his court case pending against
him in the initial application/attestation form Srl. No.12(i).

It can be seen from the various judgment of court Athat
Administrative Tribunal Act, 1985 is not applicable to GREF. In this connection
please refer Hon’ble Supreme Court Civil Appellate Jurisdiction order dated 8"
January 1998 in the Special Leave Petition (Civil) No. 8096 of 1995 filed by
Union of India vs. Smt Vidhyawati and Principal Bench, CAT, New Delhi
judgment dated 30.4.86 and in the case No.T-70,724/85 of Kunju Krishna Pillai
vs. Union of India.

In view of the different court orders explained above, the petition
filed by the individual may be disposed off.

3. That with regard to the statements made in paragraphs 1, 3, 5,6 & 7

—=:

of the original application the answering respondents beg to offer no comments.
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4. That with regard to the statements made in paragraphs 4, 5 of the
Original Application the answering respondents beg to state that they do not admit
anything which are beyond the records and has some rational foundation and the
applicant is put to strict proof thereof.

5. | That with regard to the statements made in paragraph 2 of the

- Original Application the answering respondents beg to state that it is agreed

Avt.N0.02/2007 was published in Employment News and in print media for
recruitment of certain categories. The petitioner had applied for the post of
MT/DVR against this advertisement. A delaration, which is mandatory for each
applicant required to be submitted along with application stating that he does not
stand debarred by GREF and has never been convicted by any court of law.The
petitioner suppressed the fact that an offence has been registered against him vide
crime No. 3098/2005 U/S 295 34 IPC in police station Malakpur city on 18"
September 2005 and the crime is pending in court. It is also agreed here that
selected candidates will be on probation for the period of 2 years and the
competent authority will assess the suitability for continuity for further service.

6. That with regard to the statements made in paragraph 3 of the
Original Application the answering respondents beg to state that based on the
merit and physical fitness, the individual was appointed in GREF as DVRMT (0)
on 16" July 2008. Appointment letter is not being issued to each and every
selected candidates. The same is being kept in the respective service documents of
thé individuals. Though the petitioner has correctly submitted the attestation form,
GREF Centre, Pune has overlooked the para 12(a) of the Attestation Form.

7. . " That with regard to the statements made in paragraph 6 of the
Original Application the answering respondents beg to sfate that completion of

probation period is subject tomivenﬁcatlon of character and antecedents of the
ﬂ‘!“hi Pt P S OIS ———
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candidates. Since the petitioner is involved in criminal case and the case is
pending in the court, service of the petitioner has been terminated under Rule 5 (1)
(a) of Central Civil Service (TS) Rules 1965. Hence, the contention of the
petitioner is refuted. |

8. "~ That with regafd to the statements made ‘in ground for relief
paragraph 1 of the Original Application the answering respondents beg to state
that as per existing provisions in CCS (TS) Rules, 1965, appointing authority has
the powers for removal of servants on probation without assigningvany reason
theréof.

9. That with regard to the statements made ground for relief paragraph
2 of the Original Application the ahsWering rle‘spondents beg to state that Notice of
the competent authority bearing No.10909/CVC/488/E1G dated 14" July 2009
was sewed to the individual on 15" July 2009 in} accordance with sub rule (1) of
Rule 5 of CCS (TS) Rules 1965. The petitioner has not represented againét the
notice of termination. Accordingly, services of the petitioner has been terminated
on 17™ August 2009 (FN) i.e on completion of notice period by the competent
authority vide order bearing No.10909/CVC/459/E1G dated 13" August 2009.
Hence the allegation made by the petitioﬁer is refuted.

10. That with regard to the statements made in paragraph 4 of tﬁe
Original Application the answering respondents beg to state that service of the
petitioner has been terminated as per rules and the appointing authority has no
intention to violate fundamental rights of the petitioner.

11. | Members of the GREF personnel cannot move to the CAT in view
of the decision of the Hon’ble Suprerhe Court in R.Viswan & Ors. Vs. Union of

India & Ors (AIR 1983 SC 658) and also order in SLP (Civil) No.8096 of 1995 in

Centrol AUMIN wyative Trounal
T VTR SR

[}

P10 FEB 2010
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Smt Vidhyawati vs Union of India and hence the application is deserved to be

dismissed.

17. That the reply has been made bonafide and for the ends of justice

and equity.

Central ACminis¥T ~fvaTrinunal j
e CINE

1 1o Fep 20

i
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It is therefore humbly prayed .
before this Hon’ble Tribunal that the

present application filed by the applicant -

may be dismissed with costs.

(Amit Agarwal)
Kiajor .
Officer Commanding
1444 BCC (CGREF)




VERIFICATION | ¢ ' 7o

I Dafey Al Aﬁﬂ’dw
d
Sonof&&‘n -Qam Navwgﬂﬂ Aﬁﬂxw aged about 32
years, resident of /U 7/ ZSC—L Zé’@"'c7 &> ?979/)’0

* working as Bz /) Bel

Duly authorized and competent officer of the answering respondents to sign this
verification, do hereby solemnly affirm and verify that the statements made in

paras / E /0 are true to my knowledge, belief and _information & those

“made in para /) being matter of record are true to my

knowledge as per the legal advice and 1 have not suppressed any material facts

februsn) 20710
and I sign this verification on this @ & day of. 20609 at “TanFWEf
- - ~

Am 6[}'5\1 iv&ﬁ)
tiaior

CHficer c"’*m wm»wmnum
GE4T e s e
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~ Affidavit - — 28
ﬁ Major Amit Agarwal, S/O Shri Ram Narayan Agarwal aged 33 years, by religion
HINDU by occupation service, resident of 1441 BCC (GREF) C/O 99 APO do hereby
solemnly declare and affirm on oath as follows :-

1) That | am serving as OC 1441 BCC (GREF) C/O 99 APO and | am duly
authorized as such to sign and verify the foregoing plaint as well as to sign and
swear this affidavit on behalf of the plaintiff, the Union of India. This is true to my
knowledge, information and belief.

2) That | being a responsible officer under the plaintiff; | am well conversant with the
facts and circumstances of the case gathered from the official records as | have
come across and gone through the official records maintained and kept in the
office of the plaintiff. “This is true to my knowledge, information and belief.

3) That the statements made in the paragraphs 1,2,3,4,5,6,7,8,9,10 and 11 of the
foregoing plaint are true to my knowledge and information derived from the
official records maintained and kept in the day to day official matters of the
plaintiff, which | believe to be true and those stated in para 11 are submissions
before the court and the rest of the foregoing plaint are prayer for the relieves
sought before the court. This is true to my knowledge and belief.

In witness whereof | swear and sign thls affidavit this O%/ day of Feb 2010 at
Tezpur.

AmitAgaseal)

wmiral A &mtﬂiﬁ%@iﬁ‘ﬂ’f”éﬂﬂaﬁ Sibils
o igirbfithe Deponent)
AT W A Officer Commanding

:E = 1441 BCC (GREF)
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